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"That maintenance standards of our workshop fail in the
highest category, that is, Category I. We have also a certificate from
the International Civil Aviation Organisation (tCAO) whose summary
of findings indicates a total satisfaction with the state of maintenance
standards in India."
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THE VICE-CHAIRMAN {SHRI SURESH PACHOURI): Now we will
take up the Insecticides (Amendment) Bill, 2000. Mr. Patwa. But before Mr.
Patwa moves the Motion, since there is an important meeting and | UaVe to
go to attend that meeting, if the House agrees, 1 would request Shri Gavai to
take the Chair.

[THE VICE-CHAIRMAN (SHRI R.S. GAVAI) in the Chair]

THE INSECTICIDES (AMENDMENT) BILL, 2000
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The question was proposed.

THE VICE-CHAIRMAN (SHRI R.S. GAVAI) :Now, the hon.
Members who are desiring to speak on the Bill can speak.

DR. A.R. KIDWAi (Delhi) : Mr. Vice-Chairman and
distinguished Members of Parlaiment, i am happy that this amendment
has been brought to prevent malpractices in the use of insecticides.
Sir, the first amendment, which was made, provided for rules
regarding the cancellation of the certificate in cases where the genuine
material was not found or the insecticides were harmful. But in spite of
that, the use of sub-standard insecticides or harmful insecticides is
increasing day-by-day. In fact, Sir, because of the heavy use of
insecticides, agricultural production, especially the production of
vegetables, is falling. The real cause of the low agricultural production
is the use of those insecticides which are harmful and are banned in
the United States of America or in other advanced countries of the
world. Sir, on the one hand, it is necessary that we restrict the use to
only such insecticides which do not have a cumulative effect on the
body and which are permissible in other countries; and on the other,
more stringent punishment should be provided for those who do not
follow the given instructions properly, or, those who resort to
adulteration in insecticides. Sir, | find that this amendment suggests
that instead of Rs. 10,000, the fine should be increased to Rs. 15,000.
The Bill also provides that instead of two years' imprisonment, the
imprisonment should be for three years. Sir, | think these provisions
alone will not do much good. The offence is not committed by the
farmers. The offence is committed by the manufacturers. Some people
buy in bulk the insecticides from the manufacturers and in the name of
small industries, they resort to adulteration in insecticides and mix
something with it. As a result of all these things, the poor farmer is
cheated. The farmer is at the receiving end of this kind of activity.
Since the penalty is meant for the manufacturers or those who are
doing the packing of the raw material and
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selling it, the penalty should be much more and much higher.
Otherwise, things will not improve with this kind ot increase in the tine
from Rs.10.000A to Rs.15,000/- or the imprisonment from two years
to a maximum of three years. In the first instance, the licenses of such
people who are dishonest, who are not fair, should be cancelled. They
should not be allowed to get into this kind of activity, it is done in a
large scale. Farmers are ignorant. They do not have the testing
facility. They just buy the insecticides and find that their crop is
entirely lost because there was very low content of insecticide or no
insecticide at a)). So, malpractices of this kind are going on. It is not
the bulk manufacturers who are doing it. Some dishonest people who
do repacking in the name of smaii industries are indulging in this. The
only effective method is that their production or repacking licence
must be cancelled, rather than this kind of increasing the penalty by a
few thousand rupees or the imprisonment for some more period. This
is important.

Il is also important from the fact that we are not taking so
seriously the effects of insecticides on human beings as it has been
taken in Europe and America, insecticides have a cumulative effect.
Because of the use of insecticides indiscriminately or use of harmful
insecticides that are not permitted elsewhere, there is an increased
incidence of liver diseases, kidney damages and nervous diseases
that were not there earlier. | think the policy requires a complete
review in the light of the experience of advanced countries and our
own experience.

We have also to change the method of analysis, With the
high-pressure gas liquid chromatography, even the smallest samples
can be tested in minutes. The traditional crude methods of analysis
have to bo left out. in our regulation of the standard of analysis, we
must adopt the modern methods and use of high-pressure gas liquid
chromatography. It gives the correct analysis in the shortest possible
time.

More stringent measures are necessary if we have to check
the misuse and malpractices, Year after year the farmers are losing
their entire crop, their entire produce because of this. Indian fruits and
agricultural products, especially vegetables, are not accepted outside
because of the use of such insecticides. Therefore, ! think, a more
serious consideration should be given to this, rather than increasing
the imprisonment by a few days or increasing the penalty by a few
thousand rupees.
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| am sure the Ministry of Agriculture will give due
consideration to this subject and appoint a high-powered committee of
experts to go into the problem. We should frame a law after taking into
consideration the laws of other countries and we should adopt the
standards adopted by other countries so that we save our people from
the harmful effects of insecticides, make our products more useful in
our own country and are able to export our excess production, i am
sure that the Ministry will be able to take immediate steps in this
connection. This kind of thing cannot wait. The more time we spend in
drawing schemes, the more damage is done to the people.

Thank you very much.

THE VICE CHAIRMAN (SHRI R.S. GAVAI): Hon. Members,
Shri C.P. Thirunavukkarasu has sought my permission to speak
earlier, as he has got an important appointment at 4.30 p.m. | am
granting permission to him. Shri Thirunavukkarasu.

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Sir, |
welcome the insecticides (Amendment) Bill, 2000. The object of the
Biil is to implement the guidelines issued by the Supreme Court in Dr.
Ashok Vs. Union of India, reported in the A.l.LR. 1997, Supreme Court,
dated 22.2.1992, to prevent adulteration of insecticides and to give
deterrent punishment to the offenders. To facilitate the system, a
certain amount of time has been granted for taking samples to the
inspectors. Towards that, an amendment is being made in this Bill.

Sir, we see adulteration everywhere. We see it in food, in
petrol, in Indian-made foreign liquor. Adulteration is seen even in
politics. In order to prevent adulteration in insecticides, this
amendment is being made. For food there is the prevention of Food
Adulteration Act, and to prevent adulteration in Indian-made foreign
liquors, there is the Excise Act. To prevent adulteration in petrol and in
other things, respective Acts have been enacted.

As far as insecticides are concerned, they are the cause for
the deaths of more than five lakh people every year. When these
insecticides are sprayed on the land, even fish, crabs and poisonous
snakes die. In order to prevent this, under the Act Special Courts are
being constituted to try persons committing such offences. Setting up
of Special Courts alone
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is not sufficient. A chain of laboratories needs to be established to
detect the crime and give the analysis report as quickly as possible.
There should be a laboratory in every district to analyse and give a
report to the courts as quickly as possiblezz.

Under Section 24 of the Bill, a period of 30 days has been
stipulated tor submitting the report after a chargesheet is filed. Under
the original Act it was not so. This stipulation of submitting a report
within a period of 30 days is a welcome feature.

My learned friend has already pointed out that simply
enhancing the punishment with a fine of less than Rs.5,000/- will not
solve the problem. Under the amendment, the first offence is
punishable with imprisonment for a term which may extend to two
years, or with fine which shall not be less than ten thousand rupees,
but which may extend to fifty thousand rupees, or with both; and the
second and subsequent offence is punishable with imprisonment for a
term which may extend to three years, or with fine which shall not be
less than fifteen thousand rupees, but which may extend to seventy-
five thousand rupees, or with both. For such offences, heavy
punishment is needed.

| support my hon. friend that there should be a committee set
up to go into these aspects specifically and that committee should
come with its report before this august body in order to see that there
is some real deterrence to this crime.

SHRI A. VIJAYA RAGHAVAN (Kerala): Sir, it is a Bill to check
adulteration of pesticides. While supporting this Bill, 1 would like to
express some of the concerns regarding adulteration. Here, most of
the manufacturers are the domestic and international companies.
They are taking advantage of the ignorance and backwardness of the
Indian peasants. They are adulterating pesticides. They are selling
obsolete pesticides after the expiry date to a country like India which
is unaware of the hazards. It is creating so many problems. Now, what
is happening is that we are selling those pesticides in our country
which have been banned in foreign countries. Nearly 40 brands of
pesticides which have been banned or restricted in other countries
are being used in India. It is a very serious thing. Now, we are giving
permission to some companies to produce some pesticides in our
country. Recently, we gave permission to three or four companies to
manufacture such banned pesticides. Nearly
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Rs.2000 crores worth of spurious products are having access to the
Indian market every year. So, no proper checking is done to arrest
such things. We are not serious about the harmful effects of these
chemicals, insecticides and pesticides in our country. It is having an
adverse impact on our agricultural production. Water contamination is
very much there because of these pesticides. So, proper checking is
not there about the harmful effects of these chemicals.

Regarding the use of pesticides in our country, agricultural
workers are using them, spraying them on crops. As a result of this,
thousands of people are dying every year. Unfortunately, no
compensation has been provided to such people. Some mechanism
should be worked out for these people. Here, who is responsible? You
are supplying spurious things. The workers are spraying it and they
are dying. What harmful effect it has on the workers, nobody knows. A
good number of them have become carcinogenic. Some mechanism
should be worked out to provide compensation to the workers who are
using these harmful pesticides.

Secondly, an awareness campaign on the use of pesticides
and other things among farmers should be launched. We don't have
any specific mechanism to control manufacturers. For checking drugs,
there is a Controller of Drugs; likewise, for checking pesticides and
insecticides, there should be a 'Controller of Pesticides and
Insecticides" to check their quality. Anything manufactured by some
companies is distributed throughout the country, without knowing its
harmful effect. So, let there be a permanent mechanism. We should
find out a mechanism. We have to appoint a Controller of Insecticides.

Regarding the quality of the pesticides, there is a problem. It
has been reported that pesticides are killing peasants instead of
pests. That is the question. | do not want to go into the details of that
situation. We have to maintain the quality. We have to check it
properly. The impact on the agricultural products, we have to check.
What is the impact of using pesticides on rice? What is the impact on
vegetables? What is the impact on other products? What is the impact
of using pesticides on alt these things? That should be taken note of.
Some mechanism should be there to check all these things. Now, you
are appointing these officials to check the misuse of pesticides and
giving 30 days' time. | do not know whether we have laboratories to
do these things. There is one laboratory in a State.
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And inspectors are there everywhere in the district. | do not know
about the mechanism we have. The Minister may kindly reply as to
whether we have sufficient laboratories to check the quality of all
these things. How are we going to examine and control adulteration?
(Interruptions). What | am saying is, we have two laboratories or three
laboratories in North India, we do not have any Central laboratory in
South India. We do not have any laboratory in South India. This is a
big country. Are these laboratories enough? These are the questions
raised by me. The Minister may kindly answer them.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): | thank you, Sir,
for giving me this opportunity. It is a very important Bill that has been
brought to this House. In fact, it is a very belated one. At least after
the death of some lakhs of farmers in this country, wisdom has
dawned upon the Government to bring this Bill for consideration of
this House. Adulteration is the order of the day. It is very difficult to
find a product in the country which is not adulterated. As some of the
Members have said, petrol is adulterated, pesticide is adulterated. |
tell you, even if one goes to commit suicide, potassium cyanide is
also adulterated. That is the state of affairs.

Sir, the effect of the adulteration of insecticides on the farming
community is very tragic. Especially, we have been experiencing this
in Andhra Pradesh. Most of the farmers who had grown cotton, have
committed suicide because they could not get the crop in the quantity
they had expected because of pest. When they used the insecticides
which were totally polluted, contaminated, they could not control the
pest. They borrowed thousands of rupees from institutions and
money-lenders. The moment they realised that they could not raise
the crop, they had the Hobson's choice. They had to commit suicide.
This was the state of affairs that was prevailing in other States also.

Sir, any statute should be dynamic, not static. This Act was
formulated in 1968. Thirty-two years have lapsed, The Indian
Constitution has undergone so many changes, but not this Act.
Successive governments did not realise the importance or necessity
of amendments. | thank this Government. | congratulate this
Government on bringing this Bill. It is the first step in the right
direction. But, | do not think the amendments that have been
proposed are in totality. To achieve the objective, more
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stringent measures should have been initiated. | welcome the special
courts because cases are pending for a long time. Unless the issue is
settled in a court of (aw, the manufacturers continue to sell their
products in spite of their being adulterated.

In this connection, | make some recommendations to the
Government. Any product, whose sample is found to be misbranded,
under a notified law, has to be prohibited from being manufactured,
stocked, stored, sold, etc. and such prohibition should be on the entire
product of a particular pesticide and insecticide of that manufacturing
unit and not a particular batch since a sample has been drawn to
represent the entire product. This is a very important thing. This has to
be taken note of by the Government, and if necessary, an amendment
has to be brought again. One more suggestion which | want to make
is that the period of stop sale notice has been extended to 30 days
from 20 days. A minimum period of 90 days is required to obtain the
report from the analyst, So, the extension of time from 20 days to 30
days will not be sufficient. No purpose will be served. | request the
Government that this period should be extended, at least, to sixty
days or till the report of the analyst is received. Unless the report is
received, the case cannot be settled. Most of the hon. Members were
telling that there are a very few laboratories in the country and the
reports that are being received take ninety days or hundred days, and
if you stipulate a period of thirty days, what is the use? No purpose
will be served. It has to be extended again. | would like to make one
more suggestion. When a sample has failed to conform to the
standards, to avoid the use of such a product, it should be published
in local newspapers, duly amending the procedure. The farmers are
very gullible. They are very innocent, and especially, in our country,
they are not educated. So, it has to be advertised. They should be
educated that so and so product has been misbranded and that it
should not be utilised. Sir, at present, date- expired pesticides are
being reprocessed by the pesticides industry, A clear provision in the
Act should be made to this effect that all the date- expired pesticides
should be destroyed and there should not be any reprocessing of the
misbranded pesticides.

| would like to make one more suggestion. In order to help
courts, at least, the licensing officer should be empowered to impose
penalties. The question is not of conferring more powers on the
executing agencies
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but the provisions of the Act should be implemented in good faith and
good spirit by not exploiting the common people or the trading
community. There are certain manufacturers who are doing a very
good job. But the point is, the executing agencies are unable to
distinguish as to who are the people who are indulging in adulteration
and who are not. Sir. transport companies are to be brought under the
purview of the Act. They are now going scot free, One more thing is
that a deafer, who is dealing in this product, is being brought to book
whereas the manufacturer is going scot-free. This has to be taken
note of. These are some of the suggestions which | wanted to make.
The Government has taken a step in the right direction. Three four
amendments have been made. The constitution of Special Courts for
speedy disposal of cases is there. In spite of that, | would request the
hon. Minister to take note of my suggestions.

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Sir, | thank
you for giving me this opportunity to speak on the Insecticides
(Amendment) Bill, 2000. As far as | am concerned, | welcome this Bill.
Many hon. Members have spoken about the setting up of Special
Courts for speedy disposal of cases, | also welcome the constitution of
Special Courts for speedy disposal of cases. Sir, we come from the
southern part of the country and there are a very few laboratories in
that part of the country. So, there is a limited scope. We are from the
southern part of the country. Our learned friends, Mr. Vijayaraghavan
and Mr. Ramachandraiah, had requested you to improve the
infrastructure facilities, that is, the labs. | request the Minister to
enhance the number of laboratories, as far as the southern part of the
country is concerned. | request him to set up, at least, three or four
laboratories in Bangalore or Mysore, in Karnataka, in Kerala and in
Tamil Nadu, This is one of my requests to the Minister.

As regards the Special Courts and other things, you have
enhanced the fine and other things. As far as the Special Courts are
concerned, we welcome that decision, At present, a number of cases
are pending before various courts. Now, the State Government has
given powers to notify some courts as Special Courts for the speedy
disposal of these cases. But there is a problem. As far as the report is
concerned, you have prescribed a limit of 30 days, A period of 30
days is not enough because the report will take much more time. |
request the Minister to change the period from 30 days to 90 days, or.
at least, to 60 days.

241



RAJYA SABHA [24th July, 2000]

As far as adulteration is concerned, if anything happens with
some company, you must publish it in the local newspapers . It will be
very useful for the agriculturists and farmers. Normally, all these
products are sold through co-operative societies and agricultural
banks. | request the hon. Minister to take necessary steps with regard
to banning of such Indian companies and companies from abroad. |
have a Press clipping which says that some of the companies, which
are already banned by the Government of India, are again requested
to supply the same insecticides. | would like to know from the hon.
Minister as to why the same company, which was banned by the
Government of India, was asked to do the same job. | request the
hon. Minister that if any step is taken by the Government of India with
regard to any company, it must be communicated, at least, to the
concerned co-operative societies and agricultural banks or to those
who are supplying these particular insecticides and pesticides to the
farmers. With these words, 1 welcome this Bill. Thank you.

THE VICE-CHAIRMAN {SHRI R.S. GAVAI): Shri Kailash
Joshi.

SHRI SWARAJ KAUSHAL (Haryana): Sir, it is my turn. | want
to speak. | was told that he wanted to speak on his party's behalf.

THE VICE-CHAIRMAN (SHRI R.S. GAVAI): Your name is
there, Mr. Kailash Joshi's name is also there.. Okay, how you speak. |
will ask Mr. Kailash Joshi to speak later.

SHRI SWARAJ KAUSHAL.: Sir, you please advise me.

THE VICE-CHAIRMAN (SHRI R.S. GAVAI): Now, you are on
your legs. So, you go ahead.

SHRI SWARAJ KAUSHAL: Sir, ! have seen the Bill. Mr.
Minister, | am very sorry to say that it is a very deficient Bill. It is a very
incomplete Bill. Since there are new challenges, we all expected that
you would come with new remedies. One of the new challenges
before the society today is the indiscriminate and uncontrolled use of
insecticides. The other day we saw newspaper reports about the
death of hundreds of peacocks because of the excessive use of
insecticides. Can we not prescribe by law that insecticides is meant
for the insects? Insecticides are not meant for the peacocks. It is the
unrestricted, uncontrolled and unguided use of insecticides that is
destroying the fauna, which reflects on a civilized
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society. The other challenge before us is that you must have seen Dr.
Anil AGARWAL report that river beds are being cultivated and
because of the use of insecticides in the river beds, the insecticides
flow down the river. As a result, the rivers are contaminated. Dr. Anil
Aggarwal's report is with regard to Yamuna, where he has given
definite figures as to how many cases of cancer occurred because of
the contamination of Yamuna, because of the insecticides used in the
river bed. He also gave f acts and figures as to how many deaths took
place because of the use of insecticides in the river bed which flowed
down to the Yamuna and contaminated the river water. The use of
insecticides is carcinogenic and causes cancer. | wish you attended to
this and prevented this kind of chemical warfare by us against
ourselves. You should by legislation prevent this indiscriminate use.
You should by legislation make the people aware so that this
indiscriminate use comes to an end. Therefore, what | expected from
you was a complete legislation. | am sorry, it is a halfhearted and
incomplete Bill. It does not meet the challenges that arise in the
society today. Thank you.
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e 5 fl SRIH S FIHRT & A1egH I <A1 8T Y ST 6 A 3
SYANT fopar ST q1 i ) BIc-ed gdaTs SYANM ® I HIF A 3Maegd
TEl & HH F B SHD! fHAM! B THGRY 8 Fh | SHB R H g ThR
P BISATZAT I ATHY ST 8l Thdl © IS 39 B8l I 8H STb!
T T

T 3R 91 H 1 A8l § Il A1 |31 Sl b fIHRT 4 21 e
213 foi gAR <o 5 € 981 {499 & 3 <90 # 39 UPR BT YR 81 XE1 8
5 IR BT STy TANT TART STHIF @1 IART fth Bl T R I8 5l 39
ferom & fAf¥r=1 <91t 9 St Menfret o 9o @ 919 ff T B! 81 89R I8T
59 e # yaT o199y UR™ §U offh oy A 4 &fR oot i & g <9
R 4 Al & 99§ gea fBar S anfey 98 81 gon 81 9 fawm |
BHD! AT IS BT MR IE BIH BT fIHRT & AT I AR <9 4 89 B dl
ISP YU EHP! reT Fepel &

3 W, Tep 3R 1A Sl I-T W P8l g, PO AT GGl + Pl &
39 IV U Tague HHel 99Ts SNyl & 81 JHsial fb 59 yeR & affy
B AALIHAT 31 IS TART TINRITSATY I+d §8 © 3R S FANTRIARI H
P THR A |9 dcdi BT [T {1 ST a1 SHP TRUMH 3w el 3R
frTl BT SHABT T4 UT & AH| Sal WG] & A1 H AT H3) S Bl
gIATE <l gU 99 A ol e Bl gl

i} Yo AT gear: SuTee Heled, FH - Ay wewi 4 59
B9 H W1 foldT 8 ST H g=yd1s $HRAT g, S Gelal BT WRIT Bl §
IR 9 T8 P A TR HG-HRId TN o dTel 941 ISl -1 39 fdcf &7
|H fha 2, 39 oy +ff g=uare &Rar g1 9% g8, I8 91 9l ol o¥ 311,
GO 31| SR T Fel, W 3 JHM W T B BIRRT B T} 81 §B
BT B IR & fearar a7 B 791 Y fheas arge, i oo reaq
q1ed, At XM= Sff, T.ELUA.F. & AT 9, qEA1T S @RI
DI AT, AY ¢ o1 Berer Sieh Areq- G 7 989 H 91 odR O Bl
DI AR LT eI 81 A Yeb-31Te 1] Ul & ST fdet 9 His[e &1 30 a1
Ifg R 781 M a1 I =2 81 ATe- VAT el 21 30 & # Rl ot &t
IR, 98 ATl Wdied e § fopar war B, a8 RUS smueft /i waRTT
PINTCT ATEd 7 BIBI dThd A §9 [del DI ATLT-ALRT I §Y ARI Bl g BT

RTep forart &, T & e RmTer &1 o1 {51 3, $R e &t
(SuzruTeae (3ft ger 7= fori= el

STHRY BT 5786 fha 51 I77a! AR a1 el 81 9 3719 9l uforerd 989d §
RS
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PIeT ATEd, AT O SUTT Te! G b a1 {51 SQ| I8 a1 faas! 9t
g..(qIH)...

it TRTS Bieret: H2A1 a7 71 AT ! et T, 31 frerar ar §
SRR G

N} [ER AT I DI I8, 5 4 Bl &al A T« 78] &
JURTATEIET (S GR I ): I8 'R H B O B <l

it arerapfa RTMY: T HRE § IR gear St Sl & 9 a1 g9 Bl
a1 3721 & UK 21 981 U § 81 o<t 21 ...(hauM)...

N Yrex AT gean: H BN AEd b 4 J 3R AT SN b 4ra H
SRTST 8] BT ATl 98 95 Tl T fedpd g1 WR, I+ It °
PO Yl I Bl AR W &1 AT 81 Betrer Sreh Sit 7 S Hieifire! aike &
IR 4§ H81 21 H Ge &l & e Iredn §- 981 4o 91 © 6 89 U faRiy
aRFRRT # 57 Wil &1 91 P BT ughy H1 g™ B ufewr &
A1 g ¥ U1.USA.-480 UR Ui S a1 711 g T STAT & B (a1 71|
IB B4 WOl 31 & foIY 39 UrEag &l =R 1Ry 98 9ol 89R oy
R g 81 R & 89 @ # R 81 I S 9y AR{ieA
RIS 3T Wred, g &l T} gorfer, I Riged, STHa NSS4, FHIdhd
HETATgSR, TeX! RIS, el JdTs - §79 89 S FH™T &1 FH1e u7 fora
IR IRTRIRT IR ST Ut R ol U= I8! UK B, VAT &9+ A o 8iR
I8l B9 ATST A1 b B T TS AT B8 I8 © (b SHY S Bl I A
T B B! 8131 8 7 & & Dl A9 gareil § gAR 715 die N AR S8
21 ST SHARY B¥Iel B &7 R a1l Bie 8, 7 W 7R o7 W= B

I S PICARIS A8l B, fhads Argd 7 it @1 R1eh fhar 2,
I8 13 Pl iR g dic § b T8 Hdl, I§ FId! AR &l $qP Sl
SURUT &, IHHT IUTY had ARAND BIHT 2, bad Sifdd Wl 281 PR
HRT F&T 3R I FEAT 81 AR 3R AR 99 Il a1 H §9 IR g3l Tfereer o
3| R ST ITYHT S &, AT AT &< gl g |eh A 8 b a1 e $9
T% TH S & TR U9 UG ? 91! fder # S yrae g e €, &R Sir-si
HIIT €T H 31S E, I B BT GO B BT Hraeg™ b mam 21 # of
A & for I8 et oo amg & gRyut arft ot 721 21 397 iR Y g &t it
AR BT, I8 §H B R ol 914 © b AR Wl BT FAeeH a1 8141
FTRY? f57 Wl &1 gl A 89 Ui ESIR AIel | Wl HRed-bRed 3 qfH B
IdRT 91fH BIIH G UTT 8, 98 B G IET 82 STH 7 Biidd Bicargerd
g, 7 gfdeaRes 9, 7 yRedssy o, 9 sRfie des J1 < # &4
MATHR Y2 SH 9T Bl Sl IS I8, IAd 2419 A1 7T WY I8 4 84
=T H
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JMHAMHR G # T 8| EHRT YT ST Uid SR STl & STSTHAT
33T RIveH © 99 &1 &9 IHd] & SMUR 1Y, IHDI BT B, TT 31T
AR WHl §9 SMMETRT IR Bl WIET A AR I H w0l 81 I8 3r=1quri
TG, ICTTHT AR TR AR IG-RT dHef T o, 377oT Y 2 3fR 31T ot
M # IR 9 vy 9 gcax 39 999 919 T8 Ho T Hifh gt uid
oI dTell 81 89 a1l b I8 et U 81 <101 3afor ) 9191 Ie<) &l
FIATE Id gU A ey 3 oSt W1 SuT fhan 2 fe s femn A afe Swr g @
B9 95 AR GBI BT T @il 96hd § 3R IR digfeve, §AR
I 3R TR fBdr ga- @aed € b 9 91 &1 311 § SIcAHRAT Bl Bt
A FHI TR B <31 A Ae T | Wil © 6 59 9t 1 |algHia 9 e aq
NRIESENERGIE]

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI}: The
question is:

"That the Bill further to amend the Insecticides Act, 1968, as
passed by Lok Sabha, be taken into consideration,’

The motion was adopted

THE VICE-CH4JRMAN (SHRI SURESH PACHOURI): We shall
now take up clause-by-clause consideration of the Bill.

Clauses 2 to 7 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI SUNDER LAL PATWA: Sir | move:
"That the Bill be passed,

The question was put and the motion was adopted.

ITqHTEE (3 IR GERY ): 379 TS DI IR Pl HITAAR Gag
11.008%1 e & Ty e &1 I7ell &1

The House then adjourned at fifty-nine minutes past four of the clock,
till eleven of the clock on Tuesday, the 25™ July, 2000
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